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7/ APPENDIX - T

Copy

F.uo.32(7)/BE=RELC
Government of Ind is

fpinistry of parl igmentary AfFfaira
k@

G4=A, Parliament HOUSE,
Neuw Dslhi - 1

pated 3 18%h september, 1986
OEF ICE MEMORANOUN

sub : Implementation of recommendation contained in
garaatapy 2 o the Teurih TRk & the Committes
on_subor {nate \Bgislac ian th Tor sabha)
reaented Lo the House on 18 12385 - Guidelinas to bo

oiloued By Lhe W inistr ies/Departments for streaml ining

the procedure ganerally with regard to gubordinste

L!rgi.llnti.nn and particularly with a view tD minimise

the tima-gap betusen aubl icatian of tha draft rules

framed under Acts and their promulgaticn in final form.

el T2

The undersigned is directed to state that the Committse
an Subordinats Legislacion (8th Lok Sabha) in thair Fourth
Report presented £o the House on 18th Decomber, 1983, have
{nter—alia taken sar iOus vieu of the cons iderable time takan
by ministries/Departments af the Govt. of India in framing
Rules undeT ActsS, particularly betwsan publicat jon of draft
Aules and their promulgation in the Final form.

The Committee had earlier asked the ministry of Lav
& Justice to suggest measuras for reducing the time taken by
the ministr ies/Dapartments in framing Rules. Th® Secretary,
ministry of Law & Justice {(Legislative pepartment ) whan asksd
by the committes to sug st messures fof reducing tha time

i %upntmnm in framing tha Rules, had

ppined that 2 redical changs was necossary in the existing
arrangements relasting to Subordinate Legislat ion in the various ;
ministr iss/Departments.

In light of the above opinion, the committes have in
para 21 of its above ment ioned Report suggested that the Depart=-
pant of Parliamentary Affaira should examine the metter in detail
in consultat ion with the ministr ies/Ccpartments of the Govt.
of India, including the ministry of Law & Jjustice, and drav

teoe o=



- B,

Suiteble guidel ines for the Ministr ies/Departmenca
Etresml ining the gprocedurs generally with regard to
Suberdinate Legislation snd Farticuiarly with a visw
to minimise the time-yep betusen publ ieat icn of the
deaft rules and their promulgation in final Form,

Para 21 of the 4th Report of tha Comnittes (Bth L.5.)
iz as under i

*In light of the opinien expressad by the Sgeoretary
(Legislat ive Department) and recognising thes
importance of the subject, the Committee would 1ike
the Ministry or Parl iamentary Affairs to axaming
the matter in Wetail in consultat ifon with tha
Rinistries/pepartments of the Government of Ingia,
including the ministry of Lew & Justice, and drau
suitables guidelines for the Mministr ies streamlining
the procedure gencrally with regsrd to Subordinate
Legislatjan and particularly with & visy to minimise
the time-gap betueen publicat ion of the draft rules and
their premulgation in the Final form as such delays
prove detrimental to the interests of the publ ic at
largg .

Accordingly, a mesting of senior officers of the var fous
Ministries/Departments of the Covt. of India was convened by
the Secretary, Mindstry gr Parliamentary Affairs, at 3,30 PaMa,
en Friday, the 21st of Merch, 1986, in room No, 62, Parliament
House, New Qalhi. 1In pursuance of the decision taken at the
above meeting this Ministry framed draft gu idel ines
Streamlining the procedurc with Tegard to work relating to
Subordinate Legislation enc circul sted the samg to all
Ministries/Departments yide thic mindstry's D.M. of even
Aumber dated 2nd April, 1566, for commants/suggest tons ,

In light of the comments/sugges ians received from the
various Ministries/Departments, ths guidel ines have now boen
finalised and are ennlosed herawith.

The Ministry of Home AfFairs, etc. are requested to

kindly ensurs strict compliance of these guidel ines whils
framing of rules under various Acks. )

The reeasipt of this o.M, may kindly be acknowledged.
Hindi version of this 0.M will Follou.

ad/=
(RANBIR 5INGH)
UNDER SECRETARY Y0 THE GOUT. OF IMDIA

To, 3
All Ministries/Departments of the Govt. of India
Copy forwerded to Lok Sabha Sﬂ:tt.5l:nrr'-II}, Parliamnt House Aancxe,

New Delhi, w.r.t their D.M,.No.40/3 (4R)/C11/B5 dated 26.,12.85 end
OM No.42/3(4R)/CI1/E5 dated 18.7.85

s
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GUIDELINES TO BE FOLLOWED &Y THE MINISTRIES/
DEPARTMENTS IN FRAMING THE RULES, REGULATIONS ETC.
UNDER STATUTES/ACTS.

B e g ey oo -

The Committse on Suborfdinate Legislation heve From
time to time oxpressed concern over the inordimate delzy in
framing and Final nutiFi:aticn.nF the Rulss under the
ver ious Acts/Statutes. The Committee have, therefore,
dugired that a et of guidelinse should be laid down
streamlining the ex isting proceduré in order to avoid such
deleys in future. Aftsr consullat ions with varicus
minisirios/Departments of Govt. of India, ths fallowing
guidal ines are laid down in Lhe matter for strict

compliance in futuls i=

1. Rules and Regulat ions required to be made under a Statute
should be framed and notified in the officials Gazettes
as soon =5 possible but in no case latel th2an 6 manths
fFrom the date From which the statute comes into Force.

2. The Committce hae observrd that executive iInstructions
are no substitute tp statutory rules and as such the
Ministry should not take recourse to transitional
provisions in the Statute of issue of adminiztretive
instructions te meet such eveéntusl ities.

8. Joint Secretary in-charge of Parliament Section in the
Minisfr ies DeEpartments shculd be made responsible in the
Ministry/Department To ensurs that the time schedule as
mentionsd below and also as given in the 'Activity time!
appended as Annexure—T are strictly adhered to =

{(a) Where an Act passsd by Parl iament provides for rule
making power, the rules should crdinarily be framed
as soon gs possible after the comméncément of the Act
and in no case, this pericd should excesd six months,

Where the Act provides for inviting objections/
aygoeations From publie om the draft rules, the rules
should be notifisd in the Gazelts as reguired in the
Act and should ensure that st lusst a poriod of 10
clear days exclusive of the time taken in making
available the Gazette copies to the public is given
to the public.

{(b) If the suggestionsfobjections received are large, the
fingl rules showld be notif ied within & perded of six
months from the last date of roceiving the commants.

If no ﬂbjentiﬂnafsuggEStinnﬂ are rece ived or the number
of objectionsfsuggéstions so received are small, the
rules should be fFinally notified within & perisd of

3 months.’

see o2/
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An OFficer of the rank of Deputy Sccretary/Director
ahould be earmarked to cnnr‘nate‘the work of all the
Sact ions dezling uihh&"tha work of Subcrdinate Legislaticn.
The following stages sre involved Etha pnn:u:n*:nai:---:n

(i)Y Framing of draft Rules in con®ltat izn with the Ministoy

of Law and Justiccy

[ii} Publizhing of dreft rules in the off icial gazette inviting
bject ions/sucgestions within the specified pericd
wherev:r appl icable;

(iii) consideration of objectisns/suggestions

{iv) modification of the draft rules on the basis of
objoct ioms feugoest ions rece ived:

{v) Finalisztion of the Rules in consultation with the
Ministry of Law & Justice;

{ui) Translatian of rules inta Hindi by tha off icial
language=wing j

(vii) Sending the Rules to the Gowt. of India Press for
printing after assigning the S5.No. ete. @nd indicate the
priority or the date by which these should be
published 3

{viii)Laying the Aules so publ isShed on the Tabla of the House
a5 520n a5 possible but within 15 days,of their

publ ication in the _E_ﬂ}fli?_ﬁqng_i_f’.it' I ot ‘Enh_s_e-_sa'_ai;n
then, within 15 days after -the date ol comMencement of
the next scssion. 1IF Celdy exceeds 15 days, a'statag?nt;g
showing reasons for delsy may also be laid. ; i
F

4w It has besn obheervud that in the aforesaid proccas

mich time is wasted through routing correspondence and also

in the absenceyof any follow-up action in the matter. " Every

effort should bas mAde to finalise the matter by holding inber-=

departmental meet ings, or inter=ministcrial meetings as

diem:d NECEESATY .

S Ine Logislztive Departmont, Ministry of Lew & Justico,
have ddent ified a fcu fagtors which ledd to avoidesble dslays

in cases relating to Subordinste Logislat ion roferred to them

by the Ministries/Departments for verting etc. To fagilitate
specdier disposal of caeses and avpid unnecessary corrsspendance,
Mimdstrics/Depertments may ensure fulfilment of these points,

L 1



- -

E. Factors which result in undus delay in printing of the
Rules/Regulstisns/natificstisns in the Direcioratae ef Printing
ars enumerzted in ;onexure=I11. Ministrics/Departments

befors sending the materisl relating to Subordinits
Legislzt ion for printing to that Department may ansule

thot thu Formalitics =s listed in the Annesutre 2F0 complote

in 81l respect.

T If sucgesions h3ve to bs obtained from intoresats
angerned whs are liksely ta be affected by the legislation,
sttemst shauld be made to get their comments at ths earliest
by sending registered letters to them and if nececssary by
publ ication of the draft rules in the natiopal or ragisnal

ﬂEhJSPﬂ-PE[' 5

B. 4s so05n 8s an Bct comes dnto force, it should be
sxamined to ascertain the specific sectlions conferring power
to make rules, regulstisms, bye-laws, orders, eto.

9, A register should be maintained in each Mministry/
pepartment specifying the var ious stages of processing the
legislation e.g. name of the enactment, date of its coming
into force, sections (with any sub-section ste.) conferring
legislat ive pouers sn the Governments uhether power has been
given to an agency other than centrzl Gowvsrnment for framing
the Rules esnd also identify the yar inus stages of processing
the rules, nemely, framing of the draft rules, notificatian
thereaf in the gazette if necessary, gansideration of ocbjection
and suggestions, final isetion of rules in consultatisn with
the Ministry of Law, the tramslation theoresf :and final
natificatisn in the gazette. The 8bove register should be
put up by the secticn concernad ta the off icers incharge

for per isdical check uith a view to seo that the procsss of
legislatisn is not held up at any stage for any raasons.

vun o=
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10, A3 sgon 2a the rules have been publ ished in tha
gaiette, the concerned Ministry/Departmsnt should
gorutinise them carefully and izBusm coTi igenda, wherevsr
NEcESSAary.

1. A monthly return (Annexure=1V) should be put up
by Ssctisnal Inchargs svery manth regularly to the Jaint
32exetary deputed for co-ordinating this work vide para 3
af this guidelines wha shall monitor the progress and take,
remedial measures Far svoiding any delay in the matter and

uho shall further submit return alanguith the remedisl

........ g

action taken to the *d“iiiiﬂél_ﬁﬂﬁfﬁt%EL{i%FFLEEEIL

12, A quarterly report in respect of cases in uhich
Rules/Regulat ions under a Statute haye not bien published within
& months should be sent regularly t3 the Legislat ive :
Department of the Ministry of Law & Justice,

. 1" In case the Ministries/Departments are nat able ta
frams the rules within the prescribed time of six months or more
82 the case may be, they should seek extensicn of time from

the Committes msiating reasons far such oxtensian, such
extension being not mors than for B period of .hree months

at a time. The Esquaﬁt ahould ba mads afier placing the

matter bafare the Minister.

1d. The Ministrigs/Departments Should maintain up-to-date
copies of the acts and rules and regulctions, bys=laus gtc. framed
thereunder in sufficient numbers. In coase the number af
amendments are large, effaorts should be mede to reprint tha acts
ar the rules @s the case may be, 52 @s to provide a

cantinuaus reading.



(i)

{a)

ANMEAURE =1

TIME PRESCR IBED FOR THE ACT IVITIES/FRAMING OF RULES
AND REGUL AT IONS UNOER A STATUTE ST
."‘C't_iju_ij:j'_

For framing af rules snd regulstiuns where ths act does
nit provide for inviting JbJEtt&JﬂEFSuggEBt-#HE Fram the
public an the draft rules ;=

{a) Framing sf draft rules = 3 months

{b) Finalisatisn 3f the rules,
vett ing by the Mindstry af
Lau, Hindi tranpslaticnm and =3 mantha
natificatian in the Gakette

Tatal 5] m,nthﬁ

Far framing of rules and regulstisns where tha Act
providses for ingitaing ahja:ti:nsfsuggﬁsti:ns fram the
public on the draft rules:-

{(2) Framing of draft rules = 3 months
{b) Cansultation with dinterests
cancerned and/ar inwit ing
sbjectizns/suggest ions fram = 3 ‘manths

the public

{c) Finalisetisn of the rules,
vetting by the Miniatry of
Law, Hindi translatizn znd
natificatizn in the
Gazetta

3 months {or & munths
in case the
shjsctions/
suggest ions
tece ived are
VELY hlargn}

Total = 9 months (or 12 months)



ANMERURE=1L

POINTS TO BE KEPT IMN MIND BY THE MINISTRIES/OEPARTMENTS
WHILE REFERENG CASES RELATING TO SUBORD IMATE LEGISLATION
T0 THE LEGISLATIVE DEPARTMENT, MINISTRY OF LAl & JUSTICE

T+« As regards principsl rules, rsgulatisns, orders, etc,.;

(a) consultstisn with the authorities uhich are required
ta be consulted have been made by the administrat ive
Ministry;

{b) uhare ruleg; ste., are t2 h2us effect retrospoct ively
(in cases uhere parent Act 5o the Canstitutisn &mpaver
giving such retraspective operstisn), an explanstary
mamcfandum has been added in the form of a nate
explaining that the intcrasts of ns perssn shall ke
adversely affected by such retrospective eof fect ;

(c) where existing rules, etc. are ssught t3 be supersedsd -
or repealed, up-to-date capies of auch rules, 6tc.,
8re placed un the file Far reference;

(d) approval of authorities competent to approve such
prapssal has been chtained;

£, As regards amending rules, regulatisns, -rders, ete.-

(2} up-to-date cipies of the principsl rules ar copies af
such rules alang with subseguent amendments, are
placed an the fils for reference;

(b) faot note indicating the gazetis rsfereaces af the
principal rules and all subsaguent amending rules is
appendsd t3 the draft;

(c) approval of authoritiss competent t approve such
przpzsal hds bheen obtained;

(d) uhere rules, etc. are t= havs effect retraspactively
(in cases whers parent Act or the Cunstitutisn
empowers giving af such retrospect ive opsratizn), an
explanatsry memcrandum ha@s been added in the form af
8 note explaining that the interests -f no persan
shall be adversely affected ;

(e) consultation with the authsrities uhich are ta bs
cansulted have b:en mada.

3+ As regards rules, stc., ta be Finally publ ished zfter it
ha@s boen previzusly published Far general infzrmatian, the
presmble to the draft should euntain: -

{£) The nstificatisn number with which the draft has bedn
publ ished and the date of the Gezstts in which the
dreft rules were published;

PofE




(ii)

{iii)
(iv)

=,

SR L

the date zn which the Gaz:tte copias capataining tos
draft rules wire made cvailsble ta the public)

the leat date fixad for receipt of public esmment.

all referencee mEde ba the pepastment should ba
aceompanied with a8 self-ccntained note explaining
the proposal.

In time bsund oases Lha pdministrative Ministr les
should spegifically indicate the sams by Ssome
methed in tho file itself . Thuse ocases WhETEWdT
pregible may be sebtled after discussian hy &n
sfficer of approprieta jevel with the concerned
Logislztive Countgls .”



(1)

(ii)

(dii)

(iv)

ANNEXURE=-ITT

POINTS TO BE KERT IN MIND BY THE MINISTR IS/

DEPARTMENTS WHILE SENDING NOT IFICATIONS 2ELAT ING
TO RULES ETC. FOR PRIATING IN THE WEEKLY/EXTRA-
ORDINARY GAZETTES,

TR S e S ] L b —

The Department/Ministry sh-ould send the notificatian
containing Rules, eto. required ts be puolished by a
perticular date in the weekly/Extra-ordinary Gazettas
with 8 covering d.a. letter addressed ta the manager
of the Press, clearly indiceting the date on which the
same is t3 be EEETTEHiﬁwaiﬁEF'1rrlhE"E§¥r3;n?H]ﬁﬂf¥'-ﬂ
Gezctte ar the date of tho Ueekly Gazette.

Reasunable time, as far as possible should be allawed
to the press ts publish natifipatisns relating ts Rules
which are of a pulky neturas.

The number of spare copiss required by the Department,
Ministry should be clearly indicated in theé d.s. letior
and in the printing reguisitizn,

A3 per the Directurate of Printing's revised instruestisns
fugarding printing and distributizn =f Gazustrte issued
vide their 0.M,Nc.0-17L34/1/83~p(111), datsd 2.9.1985,
all nztificatizns rece ived by ‘the press upts 1.00 P.n.

on Tuesday will be printed in the same Uselk's GCezZette

3f Sacturday.

{The Dircctarets sf Printing heve ales issued to a1l
Ministries/Depertments =f the Govt. of India g.M. MNd.
0-17034/1/83-p(iv), dated 16.1.1986 which relstes ta
striamlining the procedure regerding tho printing and
distribution of the wvariius perts sf the Gazette of
India. Instructions csntained in Ehis 0.M, as alss
their 0.M, de=ted 2.9.108% my strictly ba sdhered

t5 by Ministries/Departmcnts to ensurs timely printing
2nd Publicatisn 5f the Rules/Wotificuti-n in the
Gazutte.)




AMNEXURE=1V

MONTHLY RETURN SHOWING THE TIME PHESCR IBED AND CTURLLY
TAKEM IN RESPECT OF EACH CASE PERTAIHING TOD FRAMING OF
RULES & REGULAT IONS UNDER R STATUTE.

File Nz. _ T __,. Title .F 'the RulefRagulat iznz s : g _ .

5. M. dctivity Time Proscr ibed Time Taken Remar ks
(Reassns in deteil
shiuld bz given
where mare time is
taken ti comolete the
notivity )

T .

v

u.-

A .

5.

G

T

B.

9.

Motz = This return shzuld be put up ta Addit ional Secretary/Secretary regularly
{sither than ths ga-ardinating @Fficer) for avery month by Tth af the
F-1lawing manth .



APPENDIY. aj:,

MO .F.32(8 }/88-RaC
GOVERNMENT OF INDIA
MINISTRY OF PARLIAMENTARY AFFAIRS

82, Parliasment House,
Now Delhi

February 3, 1989

OFFICE MEMORANDUM

Subject: Implemsntation of recommandations contained in the 20th
Report of the Committes on Subordinate Legislation of
the Sth Lok sabha presented on 7.12.1988,

The undersigned is directed to stats that the Commiites
on subardinate Legislation (8th Lok Sabha) in thelr 20%h Rapoct
presented to the Housa of Tth December, 1588, while considering
the implermentation of recommendation contained in para 21 of the
4th Report presented to the House on 18,12,1%85 inter=alia
obscrvad as under:=

Para 3.4 "The Committee note with satisfaction that
the Ministry of Parliamuntary affairs have
Issued comprehinsive guidelinus to be followad
by the Ministries/Depacrtments of the Covarnmant
of India for streamlining the procedure gensrally
with regard to subordinste Legislation and
particularly with a3 view to minimising the
time~gap between the publication of the dreft
rules and their promulgstion in the £inal
form. The Committes desire that sll Ministries/
Departments of the Govt, of India should ‘
follew these guidelimes in letter and spirit.®

24 accordingly, sttention of the Minis:cry of Home Affairs
gte, is drawn t0 thz ‘guidelines' clrculated with this Ministry
0.M.N0.F.32(7 )/85-RaC dated the 18th Seprember, 1986 (copy enclosad)
and to request for stricy compliance of the same while framing

of rules under wvarious acts.

3. The receipt of the 0ffice Memorandum may pl=ase be
acknowledged. Hindi version will follow, G

P
( I.D. SHaRMA ) -
UNDER SECRETARY TO THE GOVT. OF INDIA

Ta

all the Ministries “Epartments of
the Governmant of India
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Foio.32(13/85=/50
GOVERMMEZNT O INDIA
mINIS TRY OF PATLIAPENTARY oFTALS
BE S
Ory Purlilepcno ooue?,
Waw Deihis

2ELiv Merch, 1993
-

Subjsct 3 Twenty-Fourth Rerart 4F° tha Committcs on
§ubordinste Legislstion (iEnth Lox S2a5aa)
presanted an 6th March, 1996 - pacomrend=tisns
nade_regarding gelay in framing r-des/galay
in _printing of gazeije notificstloss.

o

The Committee an Subordinete Legislation (Tanth
Lok Sabha) in its Tuenty-Fourth Report, presented to the
Lok Sabhe on 6th Msrch, 1955 has ooserved thZ. it has
come ta the notice of the Committee that there kava bean
inordinata delays in the Framing of rules undar the relzuent
statutes of the Perlisment. Ths Committes hava aiso
ghserved that thers are geperdily incrdimato gz lays “n the
printing of gazette notificetions by tha press.,

2. DELRY IN FRAMING RULES

N, e cammm——

Vide parsgraphs 1.7 to 1.9 of ite aforesaid Rapari
tha Committes heve ohsarved/racommended es: Followsi=

44,7 The Committee note with écncern thet tha delay
in the Friming of rules has becoma = recurring prhenamendn
and thet cases of delay in Prami=g of rulec by che
Ministries/Departments of Government of India haua
continued to ocour in utter disragard ©o the
recomnmandations of the CommitlEE  m——m===c=mcas=- - m———
- o icevmaes=s Tna Committes cannot help observins ...
the Ministries haus failed to reccgnise tha ia.0rtansd
of Legislation passed by the Paclisnpent 8s the delay in
axarcise of rule-making powsr under tha orovisisn for
framing Subordinate Legislation uncér hs ststulbes guite
often dafeats the wery purposs af such legisletians &3
it cennot be implementad 2= contemalated. The Committse
note uith concern thot the matter relating to freming
of the rules under khe Act is mormally deelg witn by ths
Ministries in @ very casysl ménnar and no aevious
attention is paid for expediticus rule making. Ths
Committee observe that in most of the cesex the rul=s
roild heve been notified much eerlisc had the corcerrAc
Ministriss moved in the mattar with the seripusnass it
dessrved. Due to this leckedissicsl appoosch of the
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Ministries, tha mattars which 2ra aought t3 ba gowe rney
by stdtutory rules, ére often in actual prectica soverned
by exacutive directicrms ar guidelines eic. in the sSbsenco
of the groperly framec stetutory rules.

18 With 8 vieu to reyrcs timely Freéming 2F rales under
the Acte passed by the Parliament, the Committea recomnend
48 Under i-

V. The Framing of draft rules should be initidted
simsltenecusly uith the drafting of the propased
Bill so that the draft ryles become reddy by ths
tima the Bill is introduced in the House.

2, Whenever @ Bill is intraduced inp Parliament and in
particular those Bills 'which propose setting up 8 Commiseian
or Tribumal, there should be a 'Nots' in the Memorandum of
Delegated legislation appanded to the Bill to the effect

that the draft rules have also been prepsred under thet Bill.,

d. To overcome undus deldys on asccount of osrotracted
inter-ministerial correspondence or uhere consultation with
the Ministry of Lau or other Ministries/Departments i=
involved, the concerned Ministry should converne meetings of
@ll the concarned egenciss so that the matters could be
sorted out at the earliest without entering into protractac
corres pondentce.

4., In this context the Committes gave some thought to the
idea of sach Ministry/Oepartment of the Government having
tha services of a Lauy OFFicer exclusively for itself for
framing/vetting the rules. The Leu OFficer can be from the
Ministry of Law who could be taken on deputation Hy Etha
concerned Ministry., The Committes has slready consulted Peu
Ministries which have reacted Aositively to this propossl.
The Committea Feel that such an arrangement would certainly
obviate the need for each Ministry/Department to approgch tha
Ministry of Law everytime thers is u need to formulets/vet
rules, and avoid the consequent dalay. '

1.9 The Committes, therefore, desira thet all the Minlstriss,
Departments of Government of Indis should ensure strict
compliance of the aforessid recommendations of the Committes
with @8 vieu to ensure timely framing of rules under tha hcts
pissad by the Parlismant.?

Ja All Ministries/Departments ara requested to nota the abowe
observations/recommendations of the Committes for strict
compliance,

4 In this connection, attention of the Ministries/Departments

-41.--31"'-
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2rg alsp invited to the following recommanddticn’s mads Dy the
Committea earlieri-

i) Recommendstion made ig persgraph 34 of the Fifth Reooxt
Besond Lok Sibha)

" Ordinarily, rules should be framed under 2n ACL 48
soon 3 oossible after the commoncement of the kel wnd
in no caze this period should excecd 6 manths "

-

ii) Regommendation mige in persgraph 108 of the Eightecath
Regort (Fifth Lok ﬁabhai

"In cago, a Ministry/Department Finds that for any
yravoidable ressons, it is not possible for them ta
adhere to thu prescribed time limit (of 6 months to
frame the rules) in an exceptional cese, they should

at the expiration of the & months from the commanccment
of the relevant Act, explain tha reuscns to the Committas
and seek & gpecific extermion of time fFrom tham."

iti) E_qg_w.ﬂ_t.?.mdjﬁn_@%mwﬂ.ﬂ, md_.‘é_-_'ii-_p.f,._.g.h.@a
..,x.gxme ent h hreport (lenth m;.__s_;g,a ha} and paragraph 2,17 of
the Lighteenth Report (lenth Lok Sabha)

YUhermever 8 Bill is introduced in Parliamsnt, and in
particular thosa Bills which propose szetting up of 2
Commission or Tribumal, there should be 3 "Neote' in

the Mamorandum of Oelegated Legislation appendad to the
Bill to the effect that the draft rules under thet Bill
haye been preparaed.

Se DELAY IN PRINTING (F CAZETTE NOTIFICATION

The Committee on Subordinate Legislation have cbserved that
there are gererally inordinate delsys in the printing of gazette
notifications by the press rasulting in deley in the ayailability
of the Gazette to the public. The date of publication 2s mentioned
on the gazette notification is also different from the dato of
setual printing of the notification., The Committee hdve obsarved
that since the statutory orders become effective only after their
notification in the official gazette, it becomas even more importantg
that such notifications 2re printed in time since in the majority
of cesss, thay coma into force FProm the date of their publication
in the official gazette.

Ba In order to @scartaéin the difficulties faced by the
Diractorate of Printing in bringing out the gazette publications

in time and steps taken by-tham to curb such delays in printing, the
Committee took oral evidesnce of the representdtives of the Ministry
of Urban Affairs and Employment (Departmant of Urban Deve lopmant)
and Ministry of Law, Justice and Company Affairs (Legislative
Deparktment),

T Vide paragraphs 2.8 to 2,16 of its Report the Committee have
pbserved/recommended as Follous &=

2.6 The Committes note that the delay in printing of gezetts
notificatioms is caused due to [i) receipt of bulky material for

'Ii'll|4f-



s

printing from the Ministrizs at the l3ast moment (ii) nen-
ayailability of both Hindi 2n¢ English wvarsions Simultznzously
{111} lack of proper attestetion; {iu} fl1legitle manuscripts
received for printimg (v} tha contingation of old technology
for composing 2nd printing and (vi) Ilarge number of cases uhara
material which should not be published in ihe Extragrdinery
Gazette are baing certified as such For printing.

2.9 The Committes, recommgnd that the Government of Indis Press
+and administrative Ministries should smsure thet tha printed
gazetties arc mado available to the authorised gales countzrs
like Kiteb Mehal, Naw Dclhi atc., For s2ls to the people on the
date printed in the g=2zeites becsuse in & number of casas the
Rules come into Force from the dete of publicetion in the
official gazette.

2,10 In prdey to schieve this and, the Commwities desire the
Ministry of Urban Affairs and Employment and the Directorate of
Printinrg should work out the modalities in consultstion with the
concarned Ministries to epsure that the Fress m@kes ths gezette
ayailabla tg the public on the appointed date which must bo
aghered to namely & %

{i) Tha Govermmerit of.India Press should scapt ornly those
notifications for printing which are correct and completas
in all respects wviz., neetly typed with both Hindi and
English versions bearing proper attastatinn etc.

(ii) Normsl gazette is hrnught out uankly on a8 fixed date.
It is generally 2 routine, non-pricrity metter. The pross
should inform the Ministriss that the notifications ste. to
be prinmted in the normal gazatts should be furnishod for
‘printing upto'a particular daoy of the uesk so thet the press
cen print it and meake it eveilable on the schoduled day,
{Lrasggrﬁh Cn receipt of the material, if tha prese, for any/sxample
nat in a Ehe msterizal is bulky, it must diacuss and pursue with the
opsition Ministry concerned to reviau the echeduled day faor
to, print publication, Byt once the metferialfnetification has been
it Far accepted For printing, the prese must print it in time .and
meka it available on the snhadulud duy.

2,11 The Compittes further deaire that tho Extranrdlnﬂry GCazetta
which is 8 time bound publipcation and dis usocd to publish urgenmt
meéterial must be printed and made &vailables on the appuinted data.
As in the case of normsl gazetts the prass should interact with
the indenting Departmants so that ‘ths material .dis Furnisied in
" time a@nd in correct and complete form. The Miniatry of lrban
Affaire and Employment should also maka the indenting Depirtments
IBu&rE of -anpd -reiturate the guidnl:n&s under which tha subject
‘mattar'is to be traatad as fit for extrnnrdinary pnotification.
2,12 Tha Enmm1ttaa further recommend that the Press shouid lisisc
With Ministriss who have the 'modern sguipment to present tha
material to the Press ip such a8 formeti-that it can ba printad
without- any altoration. Fﬂt this purpose the Committew recommend
83 follows:i= . T

(i) Each of the niniatriaajnepartmanta should heve their
‘oun computers to prepare Flopoy dlsns ‘which Bre campatiblo
‘and scceéptable to the Prass; = &

il
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